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Commission to Agents of Foreign 
SappUers for Purchase of Arma· 

meats and Equipments 

4176. SHRI RAjESH KUl\1AR 
SINGH : Will the Minister of DEFENCE 
Iae pleased to state : 

(a) whether it is a fact that Government 
purchage armamen1l and equipment (or 
the Defence services through the local 
agents of ~reign suppliers on high_rate 
of Comnusslon ; 

(b) whether in view of the high rate-of 
commission, Government have considered 
the desirability of discarding the local 
agents and to have direct negotiations 
with the suppliers concerned ; and 

(c) if so, the decision, if any, taken in 
this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAj V. PATIL): (a) No, Sir. 
Defence stores are purchased directly from 
foreign suppliers. 

(b) ~nd {c). The foreign supplier 
has discretion to employ an Indian 
agent. The question of the Government 
of India taking a decision regarding their 
employmen t or otherwise does not arise. 

Naxalites Killed 

4177. SHRI CHITTA l\{AHATA: 
Will the lvfinister of HOME AFFAIRS 
be pleased to state : 

(a) the number of naxalites kll1ed, 
arrested, jailed or injured by the 
State Governments in the country since 
January, 1980 to-date, State-wi!e ; and 

(b) the step" taken by Government 
for their family members welfare? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA l\fAKWANA) 
(a) and (b). The information furnished 
by the Governments of Andhra Pradesh 
&sam, Bihar, Kerala, Madhya Pradesh' 
Maharash tra, Tamil N adu, Tripur~ 
and Uttar Pradesh is given in the attached 
statement. 

Information from the Governments ot' 
West Bengal, Sikkim and Goa Daman 
Diu is awaited and will 'be laid 
on the Table of the House. 

The remaining State Governments and 
Union Tarritory Administrations have 
furnished 'NIL' information. 
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InfurmQuon relmdinl number of }/(JJ(mitu kiIktI/amsttd/jaiUd/injurtd during tIrI period sinu JfllUlary, IgBO 

Name of State Number of naxalites in encounters Steps taken for family 
welfare 

Killed Injured 

Andhra Pradesh • 

Assam 

Bihar 

Kerala 

Madhya Pradesh 

Maharashtra 

Tamil Nadu 

. Tripura 

Uttar Pradeah 

10 
(including 
3 killed 
in bomb 
blast) 

7 

Implementation of P.F. Act 

4178. SHRI P. RA]GOPAL NAlDU: 
Will the Minister of LABOUR be pleased 
to state : 

(a) whether in implementing Provident 
Fund & Miscellaneous Provisions Act 
Government are taking into consideration 
the firms in which on any day twenty 
workers were present in a year ; and 

(b) if not, the reasons therefor ? 

THE MINISTER OF STATEINTHE 
MINISTRY OF LABOUR (SHRIMATI 
~ DULARI srr'''i""H.A) (a) and (b). 
No Sir. There are no clear provisions 1Il 
the Employees'L Provident Fund, and 

8 

10 

8 

Arrested Jailed 

494 

4 

57 

!Z.55 

3 

2 

66 Cases of helpless families 
of naxaliles extremists 
killed/injured are 
considered on merit 
for ex.tendins reliet 

47 

240 !Z40 

86 

8 

(of whom 
156 have 
since 

been re-
leased 
on bail) . 

Ex-gratia payment @ 
Rs. 1000/- to each of 
the families of the 7 
naxalites killed was 
sanctioned. Agri-
cultural, homestead 
lands and Govl. 
services are being 
offered to the family 
members of the killedl 
injured naxalites. 

Miscellaneous Provisions Act, 1952 in 
this regard. Section I (3) (b) of the Emp-
loyees 'Provident Funds and Miscellaneous 
Provi&iolls Act, 1952, provides, inter alia, 
that the Act applies to any establishment 
employing 20 or more persons or class of 
such establishments which the Central 
Government may specify by notification. 
The Supreme Court has held that the num-
ber of persons to be consider~d to have 
been employed by an establishment for 
the purpose ofthis Act has to be determined 
by taking into account the generd require-
ments of the establishment for its regular 
work which should also have a commer-
cialnexus with its general financia Icapacity 
andstabiIity. Thisjudgmentofthc Supreme 
Court has been interpreted difierently 
by the various high Courts. The period 
for which an. establishment should have 




